! -
5 !

This document is processed by PDF Replacer Free version. If you want to remove this text, please upgrade to PDF Replacer

0.
https://PDFReplacer.com CENTRAL ADMINISTRATIVE mﬁ"m

FRINCIPAL BENCH. \
\‘f %
RA Noj251 of 1994.
in
QA 2428 of 1993.
New Delhi, this the @iHay of mgust, 1994.
Hon'ble Mr B.N.Dhoundiyal, Na!lber( A)e
Shri Sunil K.Aggarwal, C/O the Chief Engineer
Delhi Zone, Degrgni Can%. ee sos oo APPlicant/peti tioner
VS,
1le The E;%ineer in Chief, AHQ,
DHQ ND=1le
2. The Sécretary to the Govt. of India,
b Ministry of Defence, DHQ, ND=ll.

(E R N AR TN RN N R“pmentso

GDER(by circulation)
( delivered by Ho,'ble Mr B.N.Dhoundiyal, Member(A)

This RA has been filed by the applicant

in O.A.N0¢2428 of 1993, requesting for recall of

the judgment of this Trbunal dated 7.4./19844

2. One of the grounds taken by the applicant

is that his case should have been considered by ‘a.
Division Bench and not by a Single Member Bench.

The judgment was -dictated in open Court in the

presence of applicant and n o objection was raised

by him. Under orders dated December 182: 1991

of the Hon'ble Chairman, transfer matterf have to be dealt
with by a single-=menber Benchs Any request for :
referring the matter to a Division Bench should

be made by the parties at the begining of the proceedings
This argument is, therefore, not tenable. The

other contention of the applicant is that as he
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any appointnent order in his cases He als qusOmbafiacercom

that the Army Headquarter is not the head of Departmentd
It is an accepted fact that the Engineer=in-Chief is the
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head of MES and is the campetent authority to @
trans fer officers working under him. Usually, the
transfer orders are approved by the campetent
authority and conveyed to the officer through their
formstions.
3. Various other grounds have been taken in the review
application, kike no witness being examined and
no oral/documentary evidence being taken into consideration
or citation of the Supreme Court casesg not beimg
gi.ven&are not relevant for the consideration of
the main issue, that is, whether this Tribunal should
interfere with a valid transfer order of an officer,
who is liable for All India Transfer. This Tribunal
correctly reached the conclusion that this is not

a case fit for interferences

4. In view of the above consideration, the

review application is hereby rejecteds

s

K-M.A&L—{L"

( BJN.Dhoundiyal )
‘Member(A). NW
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